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MA No!^483/95^^ decision
Han'ble Shri N.l/.Krishnan, Vice Chairman (A)
Hon'bla Snit.Lakshnii Puaminathan, Flember (j)
Shri Guman Singh,
W£-232 0' Slock, Near Hanuman t^ani^ ,
s^aj Nagar"II,Palam Colony, New 0-

(By Aduocata Shri Yogesh Sharnja,proxy
counsel for Shri V.P.aharma }

* ® ®ApoXxG an t

Vs.
U Ionian of India through the Genl,

nanager,
Western Railway^ Churchgata,
Bombay,

2. The Oivisional Railway Manager,
UestBrn Fcaiiyay^ Jaipur (Raj,)

e«. Heap indents
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(Hon'bla Shri N,V.Krishnan, Vice Chairman (A)
MA 483/95 has been filed by the applicant

for condonation of delay. Respondents hagfnot filed F
reply. The right of the respondents to file reply
stands forfeited. We have heard the learned courisel i
for the applicant on MA for condonation of daiay. Aftsy
arjunents wars heard for a long time,iearn= ; pounsal
seeks par mis si on to withdraw both MA and M, Accordingly
permission is granted.

In the circumstances OA and MA ara disfTHsa-.d
as withdrawn,

(omt.Lakshmi Swaminathan) (N.i.Krishnan )
Member (3) Vice Chair van(A)
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